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SHRI AMRlT NAHATA: We are 
already suffering from over-legisla-
tion and their non-implementation. In 
the light of this, may I know whether 
ibe Minister appreciates the establish-
ment of healthier conventions rather 
than codification of matters like. 
privileges? 

DR. RAM SUBHAG SINGH: There 
is a powerful opinion about that also. 

SHRI E.K. NAYANAR: When Presi-
dent's rule is introduced in a State, 

article 356 (l)(b), says: 

"declare that the powers of the 
Legislature of the State shall be 
exercisable by or under the autho-
rity of Parliament". 

According to today's newspaper re-
ports, after President's rule has been 
introduced in West Bengal, a minister 
who lost his j()b entered into the 
oftlce and performed hiS duty. That 
photo was also taken. May I know 
whether this matter will come under 
the privileges of Parliament because 
under the Constitution, the pOWers of 
the Legislature of the state shall be 
exercisable by or under the authority 
of Parliament? 

MR SPEAKER: How dO y()u expect 
tbat to be taken up here? No 
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SHRI LOBO PRABHU: In view of 

the lack of decorum and disorder in 
this House and in the 1egisIj.tures, 
may I know whether 'along with the 
privileges of members , Government 
will also undertake to codify the du-
ties of the Members? 

DR MM SUBHAG SINGH: That 
is also understood. 

SHRI NARENDRA SINGH MARI-
DA: Before considering this matter, 
will the Minister kindly get iDfor-
mation about the rights and privUE\ges 
of Members of Parliaments of other 
countries in the world? 

DR. RAM SUBHAG SINGH: We 
are eoaunining that. 

+ 
Micrants from East Pakistm 

'214. SHRI ONKAR LAL BERWA: 
SHRI T. D. RAMABADRAN: 
SHRI ANBUCHEZHlAN: 
SHRI YASHPAL SINGH: 

Will the Minister of LABO'OR AND 
REHABILITATION be pleased to 
state: 

(a) whether it is a fact that Gov-
ernment propose to set up new houses 
and also to expand the present houses 
fOI' rehabilitatin.e: the persons belong-
ing to the permanent liability category 
among the new migrants from East 
Pakistan; 

(b) if so, the total number of such 
persons; 

(c) whether their number is in-
crellsing every year; and 

(d) the States where these houses 
will be set up? 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR. EMPLOY-
MENT AND REHABILITATION 
(SHRI D. R. CHAVAN): (a) It is 
propc>sed to utilize the vacancies al-
ready existing in the Homes set up 
earlier and to set up new Homes in 
di1!erent States for accommodating 
new migrant permanent li@ility fami-
lles from East Pakistan. 

(b) and (c). At present there are 
4,433 families of the permanent lia-
bility category, compnsmg 15,379 
persons, in different camps. Their 
number is increasing every year 011 
account of con tinumg inftux. 

Cd) It is proposed to set up two 
Hames in Assam, two in Uttar PrII-
desh, one each in Tripura, Orissa, 
M'aharashtra and Madhya Pradesh. 
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SHRI D. R. CHAVAN: All the ex-
isting homes are under the adminis-
trative control of the Social Security 
Department. A, I said, the permanent 
liability category families are to be 
accommodated in the existing homes 
and it is also proposed to set up new 
homes. As I said, the homes are un-
der the administrative control of the 
Social Security Department and if the 
hon. member addresses his question 
to that Department, he may get the 
anS'Wer. 
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~ D. R. CHAVAN: Sir, I have no 
a!)SWer to give. 

SHRThlATI JYorSNA CHANDA; 
May r"know from the hoo. ~ 
whether the Cehtral Government ha. 
requested the Assam Government to 
appOint Registration OfIicers to ex-
pedite matters so that the migrants 
eOming after 1964 will be registered; 
if so, how many of them have al-
ready been registered and whether 
any scheme has been sponsored by the 
Govenunent to rehabilitate them 
either in Assam or elsewhere? 

SHRl D. R. CHAVAN: All the 
families of the permanent liability 
category have been registered and 
accounted for. The total number of 
families, I may mention for the in-
formation of the hon. Member, in 
Assam is 1474. We are proposing, as 
I mentioned earlier, to construct some 
new homes where the remaining 
fammes could be accommodated. 

DR. RANEN SEN: Is it kIlOWn to 
the Minister that for some time past, 
in the last few years, PL camps every_ 
where, in West Bengal. in Assam and 
also outside Assam, have been in a 
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totterIng condition SO much so the 
perma:lent liability category people 
are in a very misel'able state of 
a1!airs? Recently the Review Com-
mittee headed by 8hri N. C. Chat-
terjee, M. P., set up by the Govern-
ment of India has recommended ade-
quate protection to the permanent 
liability category of people and also 
to make suitable arrangements for 
them. If that is so, if such a report 
is in the hands of the Government, 
may I knOW what step has been taken 
in the meanthne by the Government 
to see that the pL camps are properly 
re-constructed and the people are 
given proper facilities there? 

SHRI D. R. CHAVAN: Just now I 
mentioned that the existing permanent 
liability category homes are under 
the administrative control Of the 
Social Security Department. As re-
gards families of permanent liability 
category that are there in the camps, 
to provide accommodation for them 
we are proposing to construct anum· 
ber Of new homes. In those homes r 
these per!IOns would be accommodat· 
ed, they would be looked after for 
a year or two by the RehabilitatioD 
Department and after that theea 
families would be handed over to the 
Social Security Department to be 
looked after by them. 
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SHRI D. R. CHAVAN: That is an 
entirely difterent question. ThIs II 
about the permanent liabillty cate-
gory of migrants. 
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SHRI D. R. CHAVAN: I am sur-
prised by the question: The Bill was 
recently passed-the Displaced per-
sons (Compensation and Rehabilita-
tion) (Amendment) Bill. The pur-
pose of that Bill was di1Ierent. The 
question of recovering any amount 
from those permanent liability camp 
families does not arise at all. 

SHRI G. S. REDDI: Some immi-
grants from East Pakistan were settl-
ed in Nagarjunasagar and VijaYIlPUri 
area. May I know what has happen-
ed to those residents and what is the 
experience of the Government in re-
gard to that settlement? 

SHRI D. R. CHAVAN: There is no 
P. L. family there. 

SHRI INDRAJIT GUPTA: I uncier-
stood the Minister to say that some-
where about 15,000 odd persons at 
present are in need of homes and that 
attempts would be made to provide 
them the vacancies in the existing 
homes. What is the number of such 
vacancies at present and where are 
these homes situated? 

SHRI D. R. CHAVAN: I will men-
tion the number of vacancies. As a 
matter of fact, about 719 families have 
already been accommodated in three 
or four homes. I may mention the 
names of those homes: Kasthurbei 
Niketan, New Delhi, where about 152 
families have been. accommodated. 
Then, in the Meherpur Home, 264 
falllilies are accommodated; Daliganj 
Home, Lucknow-30 families. Then, 
in the Improvised p. L. Home, Arun-
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dathi Nagar, Tripura, about 273 fami-
lies have ·been accommodated. And 
there are other homes such as the 
Deoghar HDme in Bihar. 

SHRI INDRAJIT GUPTA: What is 
the number of vacancies? 

SHRI D. R. CHAVAN: In Deogarh, 
only five families are proposed to be 
accommodated. In the Mahila Ash-
ram, Kamal, Haryana, about 100 fami-
lies are proposed to be accommodat-
ed, and in the Varanasi Homes in 
Uttar Pradesh, about 50 vacancies are 
there and 50 families are proposed 
to be accommodated. 

MR. SPEAKER: If it is a very big 
list, you can place it on the Table of 
the House. 

SHRI D. R. CHAVAN: Yes, Sir, it 
is very big. 319 families are proposed 
to .be accommodated as against the 
existing vacancies. 
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THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI HATffi): 
This question ~ does not arise 
because this is only a question of ac-
commodating the permanent llability 
families, that is, those who are old 
and infirm, and the question is, how 
many are there and how they are 
going to be accommodated. This does 
not refer to all the refugees and whe-
ther all of them have been rehabiliat-
eel. 
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SHRI D. R. CHA VAN: This again 
is a different question. 
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SHRI D. R. CHAVAN: That ck.es 
not ariBe out of this question. 

SHRI C. C. DESAI: So far we have 
been talking about the rehabilitation 
of refugees from East Pakistan. 
What I would like to know from the 
government, particularly from lbe 
Prime Minister or the Deputy PrbII.a 
Minister, because it is a matter of 
policy is whether the Government of 
India is encouraging the emigration 
from East Pakistan. 

MR. SPEAKER: This question is 
about housing. 

SHRI C.  C. DESAI: I know. BIIt if 
the refugees do not come, we do not 
have to provide them with houBes. 
So I want to know whether it is the 
pohcy of the government to encourage 
emigration from East Pakistan, be-
cause the more the number of refu-
gees coming the less the number left 
behind and they will also try to eome 
because they are in a small minority. 
Then we will have to support all of 
them. Have Government taken that 
aspect into consideration? 

SHRI D. R. CHAVAN: May I re-
g11est the hon. Member to look at the 
main question and then ask supple-
mentaries? 




